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Shri Harish Chamdra Mathur: My
question is not at all directed to the

Minister of Rehabilitation. 1 have
nothing to ask from him.
Shri H, N, Mukerjee: On the face

of it, Sir, the first part of the ques-
tion refers to the extent of exodus of
Muslims from lndia to Pakistan. The
Minister -.of Rehabilitatiun has nothing
whatever to do with this.

Mr. Speaker: We may see what
answer is given and, if it is necessary
to ask the Prime Minister, I will cer-
tainly put i. to the Prime Minister.

Shri Harish Chandra Mathur: Hav-
ing taken & Member into confidence
and come to a settlement, to decide
unilaterally on his back is not fair to
the Member at all.

Shri Hari Vishnu Kamath: I have
got a hand-book of the Secretariat
which gives the subjects for which the
various Ministries are responsible. The
first part of the question is not in the
list of subjects for which the Rehabi-
litation Minister is responsible, #iz,
exodus of Muslimg from India to Pak-
istan. 1 do not know how it has been
transferred to the Minister of Works,
Housing and Rehabilitation. At best
or rather at worst, the question might
have been split into two questions, and
one assigned to the Minister of Reha-
bilitation and the other to the Prime
Minister.

Mr. Speaker: If questions are
put without notice and objections
taken when the correct list is there, I
do not have all the facts with me. I
have not seen the original question. I
cannot remember all the facts that
were there. Now that it has been
brought to my notice, I will 100k it up
again,

Contract System in Coal Mines

“907. Shrimati Renu Chakravartty. .

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the steps taken to stop contract
system in coal mines;
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(b) whether a review meeting has
taken place to find out how far it has
been implemented; and

(c) whether C.R/O. (Gorakhpur)
labour of New Ghusick Colliery,
Chaperi Khas, Shri Amritnagar Select-
ed Colliery, Adjai Second Colliery
in West Bengal have been made per-
manent workers?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R, K, Malviya): (a) The Court of
Enquiry (Coal Mining Industry), ap-
pointed for the purpose, accepted the
bipartite agreement arrived at bet-
ween the Central Organisations of
employers and workers, and the Cen-
tra] Industrial Relations Machinery and
the employers’ and workers’ organi-
sations have been persuading the col-
lieries and their affiliateg to abolish
the contract system on that basis.

(b) A review meeting between the
pariies took place on 16th May, 1963.

(¢) In Amritnagar Selected Colliery
11 workers have been working for 3
years, 321 workers from 6 to 12 months
and 541 workers up to 6 months. In
the Chapui Khas Colliery, the total
number of workers ig 128, workers
with less than six months gervice is
30, there are no workers within 6 to
12 months’ service and there are 98
workers with more than 12 months’
service, In the New Ghusick Colliery,
out of a total number of 160 workers,
120 are with less than six months’ ser-
vice, 40 are within 6 to 12 months’
service ang there are no‘workers with
more than 12 months’ service. In the
Adjai Second Colliery, out of a total
number of 36 workers, 18 are with
less than six months’ service and
18 are within 6 to 12 months’ ser-
vice. There are no workers with
more than 12 months’ service.

Shrimati Renu Chakravartty: Are
we to take it that the figures which
have been just now read out about
C.R.0. (Gorakhpur) labour have been
submitted to the Ministry by the
management, and may I know whe-
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ther the fact that there are very few
workers who have been shown on
the record as being workers working
there for more than 12 months is not
a clear indication that actually this
contract system continues and that a

majority of these people have not
been made permanent?
Shri R. K Malviya: From the

figures that I have read out it is very
clear that the workers have not been
made permanent, although a direction
has been issued to all the employing
collieries and their organisations that
it should be left to the workers them-
selves if they want to continue for
more than 12 months and they should
be allowed to do so without any res-
triction.

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): I
may add, Sir, that Gorakhpur lahour
themselves do not want that they
should be made permanent. They
want to go back after 12 months and
then come again.

Shrimati Remu Chakravartty: I am
not able to accept that position be-
cause there has been an enquiry com-
mittee and a bipartite agreement bet-
ween the workers organisations repre-
senting the Gorakhpur labour and the
management ag a result of which it
was clearly’ decided that the contract
system would be ended and the
workers will be made permanent. In
view of the fact that this has not
been proceeded with satisfactorily may
I know what steps Government pro-
pose to take to see that this bipartite
agreement is implemented? May I
also know what machinery has been
set up by tle Government to see that
this is being done?

Shri R. K. Malviya: This bi-partite
agreement is not with regard to
Gorakhpur Jabour. This agreement is
with regard to the abolition of con-
tract system in the collieries them-
selves, that is, go far as production
of coal is concerned, from raising of
coal from the colliery to the loading in
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wagons point, and as far as coke is
concerned; from manufacture to load-
mng—a system for abolition has been
evolved, I may submit for the in-
formation of the hon. Member that
out of 227 collieries where this sys-
tem prevailed, 120 collieries have abo-
lished this system before the date
when the agreement came into opera-
Jon, that is, 30th September 1962, 83
collieries after this date, and only 24
colliertes remain where contract sys-
tem hag not been abolished. We have
written to the employers’ organisa-
tions to see that this system ig abolish-
ed from those collierieg also.

ot faw TR - 3 AR B
SARMT TF7 AT § AT oY ag
dar FAT § SEAT Yo TT AT F2aIT
AT & AR ag Fu S3aeT AT o
AT F AT g9W 2T AT & 9 g
fam 3 wwmrde FE fad s & T ag
SIAAT AEAT (% W 9 qw gAAy
qTHAE AT AT FAO FL, T A
T TR T ¥ R AT &, a1 2w
S F A A T ogrg T ez W
% 97w #ar FvH F gawar
FEFAE A RE 7

Y To fvo AT @ wWEP aw
73 faeen 1 AT § 5T g7 UF WT-
E R AL &1 9T e omedme @
ag faew #0741, 99% &, dar
f& & ot qaeren, fma @ gaFat
7 ag gev & wdY §, 91 e F qar-
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ag g & f5 wifes a8 & mieg
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=t gt ave wrey  ATET FT A
W AT AT AR g § aAwT 9@ O¢
FATR Teqad ey § ?
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Y To fwo wrerdYm : THE FIALT
¥ wfwg # giar § A ST M qwqy
A & A F@r ¥ gAY qEd@A
Y T R 1 IH AEAT F AmA i
FAGLIE- S

Shri P. R, Chakraverti: Is it not
a fact that this CRO system, better
known as Gorakhpur labour, was in-
iroduced for a specific purpose and, if
so, whether Government has tried to
ascertain the reaction of the labour
unions on its abolition?

shri R, K Malviya: Yes, Sir. So
far as labour organisations are con-
cerned, all the Central organisations
are unanimous with regard to the
abolition of this system. This hag got
two parts—one is Gorakhpur labour
organisation, which is administered by
the Government: another is called
CRO which is controlled completely
by the employers. Gorakhpur labour
organisation is doing very good ser-
vice. It is supplying labour not only
to employerg but also to Government,
including Defence Ministry. There-
fore, it has been made permanent; the
staff has also been made permanent.
So far as abolition of C.R.O. System is
concerned, I am sorry to say that not
much success has been achieved and
a conference will be held shortly in
which this subject will come up for
discussion.

Shri Indrajit Gupta: Am I to take
it from the reply which has just come
that the Government has turned
down the unanimous request of all
the labour organisations that recruit-
ment of the Gorakhpur labour force
should be stopped ang that the
Gorakhpur labour force should not be
kept isolated from the other workers
in separate camps with separate hos-
tels? Has that been turned down?

Shri R, K, Malviya: No, Sir. I
think 1 have been misunderstood, if
I have said anything like that. So far
as this labour at the work site is con-
cerned, the only decision is that regi-
mentation of the workers and the
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differential trcatment metedl out to
them from the rest of the workers at
the work site was abolished. Every
attempt is being 1nade to do away with
that regimentation.

Shrimati Renu Chakravartty: What
sieps do Government propose to take
to sec that this labour in these col-
lieries which have been mentioned
here is given permanency of service?
It has not at all proceedeq well accord-
ing to the figures given. So, besides
just persuasion, will Government see
that permanency is given to them?

Shri R. K, Malviya: It is very
clear, The position is that those who
want to become permanent will be
made permanent. Now it is for the
workers and also for my hon. friend
to see that they remain there. If they
want to remain there and there is any
obstruction, the hon. Member may
point that out and we will look into
the matter.

Dr, Govind Das: On a point of
order, Sir. These clocks have stopped
working.

Shri Tyagi: Why do you bother?
We shall go by them.

Mr  Speaker: Has there been any
violation of the Constitution?
Shri Tyagi: It is to our advantage.

Shri Hem Barua:
part of the House.

The clocks are a

Shri Joachim Alva: Government is
running a large sector of coal produc-
tion. Have you set up your own
labour exchange where the labourers
can go directly and file their names
and do away with the contractor al-
together? Have you also done some
research so that you can find out
whether contract system comes into
the way of more production?

Shri R. K, Malviya: Special em-
ployment exchanges for coalfields
have been established all over the
country and workers are recruited
through those exchanges.
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Mr. Speaker: Next question, Shri
Sham Lal Saraf, . . Absent.

Shri Harish Chandra Mathur: May
I request you that Shri Saraf’s ques-
tion may be taken up for answering?

Mr, Speaker: That can be
when we exhaust the list.

done

Shri Harish Chandra Mathur: Un-
der rule 48(3) of the Rules of Proce-
dure if a Member requests that a
question may be answered, it will be
answered then. If there is an autho-
risation by a Member, that is under
rule 49, it is at the end ihat the ques-
tion will be answered. Rule 48(3)
saysi—

“If on a question being called
it is not asked or the member in
whose name it stands is absent,
the Speaker may, at the request
of any member, direct that the
answer to it be given.”

Mr. Speaker: Not at that time but
after we have completed the list.

T arfeea wY srdanfat

*god. st Wi wW IWAT
Fr  wfawr @4 37 T AT FO
T4 fE

(%) #1r 78 &= g % qfFena
T o F afwww # v ¥ fawz S
9T gur A ¥ gnAr #F & fAy nw
T2 gew s & A%

(=) afa &, A =T TEFT T IAR
v & fordr A FrEEE # g 7

srferean W | ITRAY (5 7o
o W) : (F) Brag & 9@ quT
afrew # wfuga FEOT F AwaK §3
# 7g-fatm Tar % TR AW 4| A/
Ffegm ¥ ¥ ey afewdy ofgwnw &
TS foer & guTdy ST aF A g |
ag wrag § fF g7 ¥ 49 Tl &
i AYeaY § Fr ¥ A arey §@exl
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T &9 3 faqr v g 1 gway gar T@
fF g a4t qar (5 § )

(=) v qragrat qeaN graey
FIW IS A Z
| (a) There were tracks coming upto
ihe cease-fire line near Chhamb from
Bhimbar area of occupied Kashmir in
the west, and upto our border with
Gujarat District of West Pakistan in
the South. It is possible that some
of them may have been developed in-
to fair-weather roads. Their purpose
in doing so is not known to us.

(b) Necessary precautions have

been taken.]

Y s{wT AT A s, K O
ST AR 5 oag St gew a )
TEY & & 3EE A § W g
T #1E faQy qq a7 § 7 afg gf, ar
T T PN AAE AAT § AT AAT
FAT 5EY AT § /Y 99F faen® qred
TET AT AT FrEATE AT W E 7

The Minister of Defence (Shri
Y. B, Chavan): I do not think we

have taken any objection to the
development .

ot e /@ q7ar o e #
saE Qv | g fergeTr £

= qas T qegrw ;- 7 Fforr
FAT 5 ..... (Interruption).

You cannot force me to speak in Hindi
then. }

T F AR K §F FeoAe § o4y
ara 74 & | g aF IT V) ¥ ferw
AT &7 @I BT €, 79 37 qwar
Ffw ewa ¥ A § IO FHAZ FT |

sft wiwTe wre dvar ¥ A &
areT ¥ fadr gT &, AT gAAr qwy





